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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Ves, Sir,

(b) The drilling of the well at
Diamond Harbour ig currently in
progress and as on 15-4-78 depth of
1524 metres has been reached against
the projected depth of 5500 metres.
In Gals: area, two locations have
been recently completed upto the
depths of 1238 und 2483 metres. Be-
sides, two wells at Bodra and Bakul-
tala were drilled by the ONGC dur-
ing 1966—68 and 1975-76 upto depths
of 41975 metres and 8700 metres
respectively.

(c) It is not possible to ascertan
before hand whether o1l or gas would
be struck at greater depths without
actually drilling and testing to such
depths.
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Manhandling of Officials at Sealdah
Station

7978, SHRI PRADYUMNA BAL:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) whether it is a fatt that a
violent mob had manhandled the
senior rallway officials at Sealdah
railway station on the 23rd March,
1978;

(b) if so, the loss suffered by rail
way due to this Intident;

(c) the main reasons of this inci-
dent; ang

(d) the action taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN); (a)
Yes.

(b) Rs. 3800/~ due to damege
caused to glass-panes, furniture,
stationery, telephone nstruments and
telephone wires etc.

(¢) Due to late arriva] of Habra-
Sealdah train at Sealdah about 300
passengers became agitated, forcibly
entered the office of Commercial
Supervisor, Sealdah station and are
reported to have assaulted him. The
Commercial Supervisor had to be
admitted in B. R. Singh Hospital due
to this incident. Station Master,
Sealdah had elso sustained injuries.

(d) Government Railway Police,
Sealdah registereq case No. 22 of
23-8-1978 u/s. 147[148]825/427-1PC &
arrested ¢ persons who were released
later on. The case is still under in-
vestigation.

Casey pending in Supreme Court and
High Courts

7680. CHAUDHRY BALBIR SINGH:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) how many cases of 15 to 25
years old are pending in the Supreme
Court;
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(b) how many cases of 10 to 20
yeary old are pending in Delhi, High
Court (beginning year to be counted
from the start in lower court);

(c) how many cases of 8 to 10 years
old are pending in District Court of
Delhi and in how many cases even
preliminary has not been passed;

(d) what are the reasons for such
delays:

(e) what steps Government propose
to take to settle these old cases as
early ag possible;

(f) how many cases a sub-judge at
Delhi District Court is supposed to
decide in a month; and

(g) whether Government are pro-
posing to recruit more judges at Delhi
High Court and District Court of Delhi
to dispose of long pending cases?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
None, according to the information
supplied by the Supreme Court.

(b) According to the information
furnished by the Delhi High Court,
the number of cases more than 10
years old from the date of their re-
gistration in the High Court on
81.12.1877 is 420. The High Court
has also stated that {5 ascertain the
number of cases 10 to 20 years old
pending in the High Court from the
year of its institution in the lower
court will require a great deal of
time and manpower ag each file of all
the pending cases will have to be gone
through. The time, labour and ex-
penditure involved in collecting the
information would not be commen-
surate with the result sought to be
achieved.

(c) The number of cases pending
for 8 to 10 years in District Courts
of Delhj is 852. It requires a lot of
time to go through each and every
file to see whether preliminaries have
been taken in them or not. The time,
labour and expense involved in col-
lecting the information may not be
commensurate with the result sought
to be achieved.
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(d) According to the High Cowt
the reasons are:
(i) Inadequate Judge strength
(ii) Lengthy proceedings

(ui) Stay orders granted by high~
er courts.

(¢) and (g). All possible steps
are being taken to settle the old cases
as early as possible. A proposal to
increase the Judge strength of the
Delhi High Court and the strength
of the lower judiciary is under the
consideration of the Government.

(f) According to the norms bvres-
cribed by the High Court, an average
sub-judge is expected to decide 15 te
21 cases in a month.

Wagon Bullding Capsacity in Publie
and private sectors

7981. SHRI K. RAMAMURTHY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total Rail Wagon building
capacity both in the public and #
private sectors;

(b) the percentage utilisation of
such capacity;

(c) whether it is a fact that a ma-
jor portion of the wagon building
capacity in the public sector jg re-
maining unutilised; and

(d) the steps proposed to be taken
to fully utilise the existing wagom
building capacity in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The total in-
stalled Rail Wagon building capacity
in the industry is 22761 wagons in
terms of four wheelers, of which
14161 is in the public sector and 3600
in the private sector. In addition,
about 1500 wagons in terms of four
wheeler units are being manufactu-
red in the Railway Workshops every
yesr.

(b) The utilisation of capacity of
the wagon industry as a whole dur-
ing 1977-78 wss 418 per cent—35.1





